Calling Attention to
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Public Importance
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Shri Hem Barua: True it is that
the United States’ extension of Tth
Fleet operationg into the Indian Ocean
is not depenlent on our permission.
But may I enquire from our Prime
Minister whether this extension, if it
is a fait accompli, of course, would
not or might not mean an invitation
to other powers, particularly anta-
gonistic to us to do a similar thing,
thus jeopardising our security?

Mr. Speaker: It is a matter of
opinion. It ig not any information he
is asking for.

Shrimati Renu Chakravarity:
should be answered,

Mr. Speaker: He is asking whether
Government does not Lhink like that.

Shri Hem Barua: I want to know
from the Prime Minister whether this
might not be an invitation to other
powers, rarticularly antagonistic to
us, to do a similar thing thus jeopar-
dising our security.

Shri Jawaharlal Nehru: I doubt
very much if that would be such an
invitation. I doubt very much if
there is any other power which is
capable of sending a considerable num-
ber of ships roundabout here.

Bhri Nambiar (Tiruchirapalli). May
I know whether it is the policy of
the Government of india not to pro-
test when naval forces of another
country decide to cruise in a big way
in the vicinity of our territorial waters

in the garb of protecting India and
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itself, several thousands of miles

away from its shores, without our
asking for such a protcction?

Mr Speaker: Al these
tions are not correct.

presump-

Shri Jawaharlal Nehru; Several

thousand miles away?

Shri Nambiar: From the American
shores,

Shri Jawaharlal Nehru: No; it is not
the policy of ours at all. We see; if
the thing is obviously to our detri-
ment, we protest; if it is not we do
not.

Shri P, C. Borooah (Sibsagar): May
I know whether this can be construed
that with a view to contain China, the
USA has taken the opportunity to....

Mr, Speaker: The hon, Member also
is entitled to construe in anmy manner
he likes. Fapers to be laid on the
Table

17.061 hrs.

PAPERS LAID ON THE TABLE

ANNUAL RerorRTs OF AsHoKA HoTELS
Lrvrirtep aAnp Hinbustan Housineg
Facrory aAnD REVIEW BY GOVERN-
MENT THEREON.

The Minister of Works, Housing
and Rehabilitation (Shri Mehr Chand
Khanna): T beg to lay on the Table
a copy each of the following papers:—

(i) (a) Annual Report of the
Ashoka Hotelg Limited New
Delhi for the vear ended
the 31st March, 1963, along
with the Audited Accounts
and the comments of the
Comptroller and Auditor
General thereon, under sub-
section (1) of section 619A
of the Companies Act, 1956.

(b) Reviey by the Government
on the working of the above
Company, [Placed in Lib-
rary, see. No. LT-2177/63].
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(ii) (a) Annaul Report of the
Hindustan Housing Factory
Limiteq New Delhi, for the
year 1962-63 along with
the Audited Accounts and
the comments of the Com-
ptroller and Auditor Gen-
eral thereon, under sub-
section (1) of section 619A
of the Companies Act, 1956.

(b) Review by the Government
on the working of the above
Company. [Placed in Lib-
rary, see No. LT-2178/63].

ANNUAL REPORT OF HINDUSTAN AIRCRAFT
LIMITED AND COMMENTS  OF
AuDITOR GENERAL THEREON.

The Minister oy Defence Production
in the Ministry of Defence (Shri
Raghuramaiah): I beg to lay on the
Table a copy of Annual Report of the
Hindustan Aircraft Limited, Banga-
lore for the vear 1962-63, along with
the Audited Accountg ang the com-
ments of the Comptroller and Auditor
General thereon, under sub-section
(1) of section 619A of the Companies
Act, 1956. [Placed in Library, see
No. LT-2179/63].

THIRTEENTH REPORT OF UPSC AND
MEMORANDUM THEREON

The Minister of State in the Ministry
of Home Affairs (Shri Hajarnavis):
I beg to lay on the Table a copy each
of the following papers (English and
Hindi Versions) under article 323(1)
of the Constitution:—

(i) Thirteenth Report of the
Union Public Service Com-
mission for the period of 1st
April, 1962 to 31st March,
1963.

(ii) Memorandum explaining the
reasons for non-acceptance of
the Commission’s advice in
the case referred to in the
above Report, [Pliced in
Library, see No. LT-2180/63].

AGRAHAYANA 28, 1885 (SAKA)
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NotiricatioN UNDER CUSTOMS ACT, AND
CENTRAL Excises AND SALT AcT,

The Minister of Planning (Shri

B. R. Bhagat): I beg tg lay on the
Table:—
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(1) a copy each of the following
Notifications under section
159 of the Customs  Act,
1962:—

(i) G.S.R, No, 1859 dateq the
7th December, 1963.

(ii) G.S.R, No 1880 dated the
9th December, 1963. [Placed
in Library, see No, LT-2181/

63].
(2) a copy of Notification No.
G.SR. 1860 dateg the Tth

December, 1963, making cer-
tain further amendments to
the Customs and Central
Excise Duties Export Draw-
back (General) Rules 1960,
under section 159 of the
Custom Act, 1962 ang section
38 of the Central Excises and
Salt Act, 1944. [Placed in Lib-
rary, see No. LT-2182/683].

(3) a copy of the Central Ex-
cises (Twenty-ninth Amend-
ment) Rules, 1963 published
in Notification No, G.5R.
1843 dated the 30th Novem-
ber, 1963, under section 38 of
the Central Excises ang Saglt
Act, 195. [Placed in Library,
see No, LT-2183/63].

AnnuaL REporRTs OF AIR-INDIA AND.
IAC

The Deputy Minister in the Ministry
of Transport (Shri Mohiuddin): I beg
to lay on the Table a copy each_of
the following papers under sub-secu‘m
(2) of section 37 read with sub-section:
(4) of section 15 of the Air Corpora-
tions Act, 1953.:—

(1) Annual Report of the Alr
India along with the Annual



